CENTRAL “MMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
MEW NDELHI,
0. 8.N0.172/97
New Delhi : this the 28th May s 1397,

HON'BLE MR.Se Re ADIGE MEMBER{A)

Mr. Baldev Singh fahal,
s/o S.Hazara 3ingh,
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through

Mr. Sempuran Singh §/o S, Gumukh Singh,
R("O B B “’29 Ge Ko fMclaw= II,
New Delhi = 110048, .u..a.ﬁ\pplicmte

(None appeared).
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UNION OF INDIA
“through

The General Manager,

Northem Railwuays
Baroda House,

New Delhi - 110001,
2. Tha Gemeral Mznagar {P),

Northem Railuyay,
Headguartérs O0ffica,

Baro da Housay :
N sl Dalhi o 110001 ..oooo"RGSDONdEﬂtSQ

(By Adwcats: Shri Rajeesv Shama )
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KON 'BLE M ReS. Re ADIGE M8 cR{A)

fpplicent seeks a direchion to respondents o
ralease his retiral benafits weeefe 1,580 uwith

184 interest per annum thareon,

2 It 2ppears that the spplicant had filsd

fq:n rasan taﬁiou;vs £ rom timeg to time including =
repreSxantatioﬁ dated B.€.83 {(Annaxurs=Ty),

3 This GA is disposed of uwith a direction to the
respandents'to examine the contents of applicantls
represantation dated B.6.83 (Annsxure=I V), and

dispose of the ssme by a detzil ed,speaking and
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from the date of receipt of a copy of this ordere

4, The 04 stands disposed of acoordingly. No cosise
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